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	e 7~~ 6) IN THE CENTRAL ADMINISTRATIVE TRIUNAL\± 
AHMEDABAD BENCH 

/ 
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4o y 
O.A. No. 	239 	JF 1999 

DATE OF DECISION 30.03.1993. 

Shri M.D.Saf I 

Shri P.S .Chapaneria 

Versus 

Union of India and Ors. 

Shri Aicil Kureshi  

Petitioner 

Advocate for the Petitioner(s) 

Respondent 

Advocate for the Respondent(s) 

CORAM: 

The Hon'ble Mr. N.B.patel 	 : Vice Chairman . 
The Hon'ble Mr. V.Radhakrishnan 	: Member (A) 

Whether Reporters of local papers may be allowed to see the Judgement ? 

To be referred to the Reporter or not ? 

Whether their Lordships wish to see the fair copy of the Judgernent ? 

Whether it needs to be circulated to other Benches of the Tribunal? 



Or - 2 - 

M.D.Safique 
Casual Maxdoor 
S.D.O. Telegraph 
Kalol, Dist. Mehsana. 	 .Applicant. 

( Advocate ; Mt.P.S.Chapneria ) 

Versus 

The Union of India, 
Notice to be served through 
Telecom District Engineer, 
Mehsana, 
Add. Office of the Telecom 
District Engineer, 
Janta Super Market, 
Mehsana. 

Mr.Parmar, 
or his sucessor in office, 
S.D.O. Telegraph, 
Kalol, 

Dist. Mehsana. .Respondents. 

Advocate : Mr.A1cil Kureshi ) 

ORAL JUGMET 

O.A.NJ. 239 of 1989. 

Dated :30.03.1993. 

Per : Hon'ble Mr.N.B.Pate]. 	: Vice Chairman 

The applicant and his advocate are not present. 

Last time also they were not present. Hence, the matter is 

dismissed for default. No order as to costs. 

V.Radhaicrishnan ) 	 ( N.B.patel 
Member (A) 	 Vice Chairman 

AlT 
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Date 	 O'icer Report Or c are 
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Pao No. 



C.A./19/91 
IN 

O.A.ST ./239/89 

	

27.9.91 	 Present: None for the applicant. 
None for the respondents. 

OR D E 1k 

None prsent for th applicant. 

Preliminary notice to issue to the 
L 

resPonJentsLthe reply of the Contempt 

li,pplication 	turna11 by 18 8ctob: , 1991. 

Habb ohmei) 
(J) 	 ember (A) 

*peu 31 1k 

19.11.1991 
	

Present : None for the applicant. 

Respondent No. 1 has not filed 

reply though served. Respondent No. 1 to 

file reply within three weeks'. 

(S.GjJSANKARAN) 	 (R.C.BHATT) 

	

M9rnbef (A) 	 Member () 

*Anj. 

	

26.2.1992. 	 The matter is adjourned to 

net available bench. 

1L 
(-<.C.3hatt) 	 (M.(.r61kar) 

	

Member (3) 	 Mernher(A) 



C.A./19/91 
in 

o.,A./ST./239/89 
--------------- 

3 :L • 3.1992 None present for the retitioner. 

Mr. N.3. 3hevde learned advocate for the 

respondents is oresent. The office, to 

give thecopy of petition to the learned. 

advocate Mr. hevdep Tf  there is no copy 

fily the petitioner, he h0a.d give 

it in the office within a week, failing 
f'-L 

which petition shall stand dismiss) 

(R. Venkatesan) 	 (R.C. Ehatt) 
Member (A) 	 Member (J) 

* Kau s hik 

(25) 

29.7.92. 

Present: Mr.V.B.Gharaniay, Adv/Apt. 
Mr. N.S.Shevde, Adv/Res. 

Mr. N..Shevde enters appearance 

for the respondents. There is a note that 

the copy of the contempt application 

have been handed over to him. The 

respondents seeks three weeks time to 

file reply. Call on 7th september, 1992. 

(R.C.Bhatt) 	 (N.V.Krishnan) 
Mernber(J) 	 Vice Chairman 

vtc 
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Date 

24-9-92 

16 

C.A. 19/92 in O.A.St. 239/89 

Office Report 	1 	 0 R 0 E R 

Mr. V..B.Gharaniya for aoo1icnt. 

.3uievde for resorients 

For want of time call. on 12th Nov. 1992. 

(N.V.rishnan) 

1iember (J) 	 Vice Ccairm.n 

* s. 

itoc 	toT' 	J.ic':it; 	1Qr 	-lrr 

co 	iTl 	ro:cnt 	copon'cot: 	ive 

the 	re:ly 	to 	the 	•. I. 

t 1 et 	tc 	Ce; .2 	nttiCr1 	t 

en 	 ret 

( PT 1 	 t 	oritirel 	oThr, 

Cr 	ff-'.cr'to 	T) 	the 	.eJeiet. 	2 

CO 	rleC_t 	in 	thin 	ontnne 	hnli- 

ention. 	nnno, 	it 	in 	1 inrinno 

IV 	te 	thn 	 t.. 

(e 

IT) 



1:T '.1991 in ..t.:3/89 

DATE OFFICE REF1T 	 ORDERS. 

:zIrcI 	r . QT.3_Gharjriia T: tbe a -  mii::xit 

- 	- 1__ --.- 	!- '--.--- 	 C- 1 	• 	 1. 	j 	 L) 

2. 	his N.A ii fii 	b thcnric;inal aLniican 

- r rTStOration of the a ismissal of thc nternpt: 

2rcation on 12th t-iovember,1992. rhn order of 

of t -  c ntn ont 	I nJ icr:ti'rn ;!a 	see 

ntr cnn 	 'n, thnro is n qunction nf 

-T -3torat iOfl of the contempt anolication which was 

(rsmi3--d on merJtS. 	-wernr, the aor1icanh rn , 

if acccding tn roics, is sntit '  nd to file tho 

cc nrrsentat Ion S 	TTC the ms cc 	-r 

-- So and if c-coo: ihle tho  

icc 	o:o th- t Icallc. 	\. 
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1EDADAD I3ENCII 

Dmitted 	
P. .T./Judjcjal Section. 

Ur -;iral Ptj- 	riO. 	 of. 

(±1EQ 	Ptitjr:rj 1fo. 

> 	 PetitjoneL). 

Versus 

Respendent(s). 

WOW 

I. 
1 

I.  

This a.Ijcation has been submitted to the Tribunal 

by 	ri 	 under Section 19 of 
The 2diainistrtive Tribunal Act, 1985. It has beri 

scrutiojgecl with reereflce to the points mentioned in 

the check list in the light of the provisions contained 

in th •AJminis re 4-jv T1i 	ct, 1985 and Central 

mines rative Tribunals (Procedure) Rules, 198D. 

The aJolication has been found in order and my be 

glve.o to concerned for fixation of. date0 

The aloatjon is not been found in order fcr the 

same reasonS ±ndicatd in the check list. The applicant 

may be cdvi d to rectify the same 	- n 1 days/Draft 
-: 

v• re 
' U' 

I 

/) CJ ) )  )V l(i 

1-\, 

S 

V 
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ANNEDURE -I 

CENT PAL ADMINISTRATIVE TRIBUNAL 

f 

L-PPLICANT (s) 	 - 

C 	-r 	iic 	f.-\ RE PONDE 2 

END ORS EMENT AS T C) 
PARTICULARS TO BE EXAMINED 	 RESULT OF EXAMINATION 

	

1. 	Is the application competent? 

	

2. 	(A) Is the application in 
the prescribed form? 

Is the application in 
paper book form? 

Have prescribed number 
complete sets of the 
application been filed? 

	

3. 	Is the application in time? 

If not, by how many days is 
it beyond time? 

Has sufficient cause for not 
making the application in 
time stated? 

	

4. 	Has the document of authorjsatjon/ 
Vakalat nama been filed? 

	

5. 	Is the application accompained by )) 
B.D.4.P.O for RA50/-2 Number of ' 	/ I / Y 
B.D./I.P.O. tobe recorded. 

	

5. 	Has the copy/copies of the order(s) 
against which the application is 
made, been filed? 

	

7. 	(a) Have the copies of the documents 
relied upon by thE applicant and 
mentioned in the application 
been filed? 

Have the documents referred to 
in (a) above duly attested and'
numbered accordingly? 

Are the documents referred to 
in(a) above neatly typed in 
double space? 

	

8. 	Has the index of documents has been 
filed and has the paging been done 
properly? 



- 2 : - 

ENDORSEMT AS TO BE PAIICULpRST0 BE EXNMINED 	
RESTJLTOF EXMINAT ION. 

	

9, 	Have the chronological deta- 
ils of representations made 
and ho outcome of such 
representation beefl indicat-
ed in the apulicet:jorj? 

Is th matter raised in the 
aplication pending before 
any court of law or any other 
erch of the Trjunal7 

re the ancitcabion/dup?icate 
copy/s pare copies signed? 

Are extra coties of the appl-
ication with annexures filed, 

Identical with the original. 

t)efective, 

(C) 	Wanting in 6 inneXures 
No 	 Page Nos? 

(d) Distinctly Typed? 

	

3, 	Have f-oil size envelopes 
bearjrior full address of the 
Respondents been filed? 

Are the given address, the 
registered address? 

Do the names oi the parties 
stated in the Copies, tnlIy with 	 I hopa. hosa indicated in the 
app±iceric: 

Are the translations certified 
to be true or suppodnyann 
affidavit affirming that they 
are true? 

	

17, 	L-re the facts for the cases 
mentioned under item No.6 of 
the application. 

Doncse? 

Under Distinct heads? 

NurrDered consecutively? 

Tyted in double space on 
one side of the paper? 

	

113. 	Have tte Particulars for interim 
order preyed for, stated with - 
reasons? 

LI 

L 
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IN THE CTRAL ArL'iiNI3Ta\TIV TIIBU:L 

AD)I TION.L B3CH t.T J3EDABAD 

2 ETWEEN 

MS LJ afique 
Casual Y Mazdoor, 
S.D.O. Telegraph 
Kalol, Dist. Mehsana... 	.. 	PiTITIC.NER 

?ND 

1. The Union of India, 
Notice may be served through 

LI \ 	Telecom District Engineer, 
Mehsana 
Add: Office of the Telecom 
District Engineer, Janta 

AT  
Super Market, Mehsana 

- 	 2. Mr. Parmar, 
or his successor in office 
. D. 0. Telegraph 

Kalol, 
Dist. Mehsana. 	.. 	• .RESPONDENTS 

DETfaL.j OF PLI CUCN 

1. Particu1rs of the applicant 

(1) Name of the Applicant : NC1-AD SHAFIJE 

(i4 Name of Father/husband: ABWL LP1TIF 

(iii) Designation and office : Casual Mazdoor 
in which enpioyeed 	working under Office 

of S.D.O. Telegraphs 
Kalol 

Office address 

Address of service 
of all notices : 

: Office of the S.D.O. 
Telegraph, Kalol, 
Dist : Mehsana 

:l:Office of the Telecom 
District Engineer, 
Janta Super Market, 
Mehsana 

:2: Office of the 
Telegraph,Kalol 



2. Paticultrs of the respondent : 

(1) Name and/or desi— (1) Mr. Parmar 
qnation of the 	or his successor in offic 
respondent : 	S. D.O. Telegraphs ,Kalol 

(2) The Telecom District 
Engineer, Mehsana 

Office address of (1) Office of the 
the re:pondents : 	SI DSO., Telegraphs, 

K al 01. 

(2) The Telecom. District 
Engineer, Mehsana 
Add: Janta Super Market, 

Mehsana. 

Address for 	: (1) Office of the 
service of all 	S.D.O.Telegraphs, 
notices. 	 Kalol. 

(2) The Telecom. District 
Engineer, Mehsana 
Janta Super Market, 
Mehsana. 

3. Particulrs of the order against 
which application is made. The 
application is against the following order : 

bOrder no.  

Date 	 - 

Passed by 1.D. 	Telegraph, 
Mehsana 

Subject in 	Not calling in inter— 
brief : 	 view for the post of the 

Requlr Mazdoor to be 
held on 12.6.1989 iand 
for directing the re—
spondents for giving 
appointment amd on the 
post of the au1ar 
Ma zdoor. 



IN 

d 	

:3: 

Jurisdictioncf the Tribunal : 

The applicant declares that the subject 

matter of the order against which he wants 

rodressal is within the jurisdiction of the 

Tribunal. 

 

The applicant further declares that the 

application is within the limitation prescribed 

in Section 21 of the Administrative Tribunal Act, 

1985; 

The Facts of the c 	: 

Th facts of the case are briefly stated 

hereinbelow : 

The applicant states that he has studied up-

to standard 8th and has passed the examination 

of 8th Standard from Kamarhati Junior High 

Sm School, Calcutta and that the applicant 

is employed by the respondent authorities 

as a casual labourer. The applicant is working 

as a Casual Labourer since 5-8-1981 and that at 

the end of the 31.t D?cernber,l98l the petitioner 

was w given the work of Casual Labour on daily 

wages Øy basis for a period of 134 days and 

thereafter from 1-1-1982 to 31st January,1982 he 

was given work for 31 days.rocn 1-2-82 to 28-2-82 

he was given work for 28 days and thereafter 

from 1st March,1982 to 31t March,1982 he was 

given work for 29 days. Again from 1st April, 

1982 to 30th April,1982 the applicant was given 

the work for 30 days and from 1-5-1982 to 



S 	

:4: 

31-5-1982 the applicant was given the 

work for 31 days and thereafter again 

from 1st June,1982 to 30th June,1982 the 

petitioner was given work for 30 days and 

from 1-7-82 to 31-7-82 the applicant was 

given work for 29 days and from 1-8-82 to 

31-8-82 the applicant was given work for 

23 days and from 1-9-82 to 18-9-82 the 

applicant was given work for 18 days. and 

again from 1-12-82 to 31-12-82 the applicant 

was given work for 30 days. Thereafter again 

from 1-1-83 to 31st Jan.1983 he was given 

work for 20 days and from 1-2-83 to 28-2-83 

he was given work for 25 days. and there-

after from 1-5-83 to 31st 1"'Iay,1983 the 

applicant was given work for 28 days. From 

1st June,1983 to 30th June,1983 the applicant 

was given work for 30 days. Likewise in the 

subsequent years also the applicant was given 

work of Casual Labour on the daily wages basis 

and in the year 1985 the 1icant was given 

work for a period of 267 days and the certi-

ficate to that effect is also issued. The 

certificates are produced as documents along 

with the separata list of documents. Likese 

in the year 1986 the applicant was given work 

for a period of about 204 days and thereafter 

again from 1-1-87 to 31st December,1987 

the applicant was provided the work for a 

period of 346 days. The certificate to that 

4 



effect are also issued by the respondent 

authorities and from 1-1-88 also the 

petitioner has been w given work of Casual 

Labour by the respondent authorities 

and the Certificate to that effect are 

given. All the certificates showing the 

work taken from the applicant as a Casual 

Labourer are issued by the respondents. 

The copies of the said certificates are 

produced along with the list of documents 

separately filed. Thus the applicant is work-

ing as a Casual Labour with the respondent 

No. 1 at the office of the respondent 

No.2 for a period of more than seven years 

as a Casual Labourer; 

The applicant says and submits that the 

maixfication for the appointment of the 

Regular Mazd.00r are prescribed that the 

person who has passed the standard 8th and 

the appointment on the post of Rigular 

Mazdoor is being made from amongst the 

Casual Mazdoor according to their seniority 

and those who have completed the work of 

240 days in any two years of their tenure 

of service as a Casual Mazdoor. The 

applicant states and submit that the 

casual Mazdoor seniority list is also prepared 

and according to the said list at present 

the applicant is the senior most Casual 



:6: 

Mazdoor workinq on the establishment. 

The applicant states and submits that 

the applicant is working as a Casual Mazdoor 

since 1981 and is also holding educational 

qualification for the appointment on the 

post of the Regular Mazdoor. The applicant 

has also completed the work of 240 days 

in two years of tenure of service as a Casual 

Mazdoor and therefore,the applicant is entitled 

eligible and qualified to the appointment on 

the post of Regular Mazdoor. The applicant 

states and submits that the respondent No.2 

had sent the inform ation to the DePutY 

Telecom District Engineer,Mehsana vide letter 

dated 8.2.89 berinq No.E-54—C,3sual—Labour/150  

under the heading of rogularisation of casual 

labours. The said information were supplied 

to the Deputy Telecom District Engineer, 

Mehsana in reply to his letter dt.2-8-89 and 

the name of the applicant is also to the office 

of the respondent No. I authority. Copy of the 

said letter is produced along with the list 

of documents separately filed. In the said 

list the applicant's nie is shown at Serial 

No. 4. 

The applicant says and submits that the 

casual Mazdoor who has worked for 240 days 

in two years of their tenure of service as a 

Casual Mazdoor were to make an application 

for regularising their service on the 

establishment of regular Mazdoor. The 



applicant submitted the application to the 

respondent No. 1 through proper channel in 

the month of July,1989 and is the applicant 

entitled, eligible and qualified to 

pointed on the post of the Regular Mazdoor 

ubmitted the above referred application 

ursuance thereto the respondent No, 3. 

equired to issue interview call letter 

o applicant for the interview to be 

on 12th Jun e,1989 for the appointment 

gular Mazdoor on the establishment. 

pplicant says and submits that the 

ndent No.1 has issued interview call 

r to other Casual Mazdoor who are far 

rs to the applicant. However, though 

pplicant has applied has not received the 

view call letter from the office of the 

ndent No. 1. The applicant came to knov 

ese facts that the interview call letters 

ssued for Casual Mazdoor 15 days back and 

fore in the first week of June the appli—

contacted the respondent No, 1 authority 

equested to issue interview call letter 

e applicant is also one of the applicants 

oirited out that he had already made an 

cation in the month of July,1988 when such 

cations were invited from the Casual Mazdoor 

iereupon the respondent No. 1 informed the 

cant that the applicant will not be issued 

nterview call for the appointment as a 

ar Mazdoor because he has not cornp1eted 



:8: 

the work for a period of 240 d cys in con-

secutive two years. However, the applicant 

pointed out to the respondent No.1 that he 

has already completed and is provided work 

for a period of 240 days twice in his tenure 

of service as a casual mazdoor. However, the 

respondent actually informed the applicant 

that the interview call letter will not be 

issued to the applicant and his application 

for appointment as a Regular Mazdoor will 

not be considered. Under the circumstances the 

applicant has no other equally and efficacious 

remedy save and except by way of approaching 

the Hon'ble Tribunal by this application; 

7. Reliefs sought : 

That the Tribunal will be pleased to 

direct the respondents to issue 

interview call and to call the applicant 

for interview on the post pf theRegular 

Mazdoor. 

That the Hon'ble Tribunal will be 

pleased to issue an apprriate order 

and direction directing the respondents 

to appoint the applicant as a Regular 

Mazdoor; 

That the Hon'ble Tribunal will be pleased 

to quash and set-aside the action of the 

respondents of holdinq the interview for 

the post of the Regular Mazdoor to be 

held on 12th June,1989; 

I 



.0. 

The applicant seeks the abov: relief on 

the facts stated in paragraph 6 and on the 

submissions made hereinafter : 

(a) The applicant submits that the applicant 

is working as a Casual Mazdoor on daily 

wages basis since 1981 and has completed 

the tenure of about 8 years as a Casual 

Mazdoor and in view of the decision 

rendered by Hon'ble the Supreme Court 

of India in the year 1987 the Casual 

Mazdoor who hve completed the service 

of seven years should be made permanent 

by giving appointment as a Regular 

Mazdoor. The applicant has worked as a 

casual Mazdoor for a period of about 8 

years and has also completed the work 

of 240 days in two years of his service as 

a Casual Mazdoor and therefore in view of 

the directions issued by Hon'ble the 

Supreme Court of India the applicant is 

entitled to be given appointment on the 

Post of the Regular Mazdoor. The applicant, 

therefore, submits that the impugned action 

of the respondents in not giving the 

appointment to the applicant on the post of 

the Regular Mazdoor is clea ly illegal, 

arbitrary and contrary to the directions 

issued by the Hon'ble the Supreme Court 

of India; 



: 10: 

(b) The applicant says and submits that 

the applicant is holdinq the qualification 

and eligibility criteria for being 

appointed on the post of Regular Mazdoor 

and therefore, he is entitled to be 

giVen appointment on the post of the 

Regular Mazdoor, the respondent has acted 

arbitrarily and discriminately in not 

calling the applicant in interview to be 

held on 12thjune,1989 inasmuch as the 

Casual Mazdoor who are juniors to the 

applicant are being called in the inter—

view to be held on 12th June,1989 whereas 

though the applicant is a senior most and is 

entitled and eligible even as per the 

information supplied h the office of the 

respondent No.2 by the office of the 

respondent No. 1 vide letter dt.8,2.89. 

The applicant, therefore, submits that when 

the juniors to the applicant are call—

ed for interview there is no reason for 

not calling the applicant for interview and 

not giving the appointment as Regular 

Mazdoor is nothing but arbitrary and 

discrimination by the respondent No.1. 

The applicant, therefore, submits that the 

impugned action of the respondent is clearly 

illegal and arbitrary and deserves to be 

quashed and set—aside; 

p 



/ 

J. L. • 
.11.   

(c) 	The applicant 	is holding qualifica.. 

tion and is also eligible for the post of 

Regular Mazdoor. The applicant also 

says and subnits that the applicant is 

entitled for the appointment as a Regular 

Mazdoor in view of the decision of Hon'b1 

the Supreme Court of India as the applicant 

is working as Regular Mazdoor since 

last about 8 years with the respondents. 

Under the circumstances the action of the 

respondents 	in not calling for the 

interview for the post of Regular Mazdoor 

is clearly illegal and deserves to be 

quashed and set—aside; 

The applicant craves leave to add to, alter, 

amend, vary, rescind or modify any of the 

grounds mentioned hereinabove. 

8. Interim order, if prayed for : 

Pendthg'fial decision on the 

application the applicant seeks 

the following interim order : 

(A) That this Hon'ble Tribunal will 

be pleased to order directing the 

respondents to call the applicant 

in the interview to be held on 12th 

June,1989 at the office of the 

respondent No 1 for the post of the 

Regular Mazdoor; 

(B) That this Hon'ble Tribunal will 



: 12: 

be pleased to aig stay the interview 

to be held on 12th June,1989 for the 

post of the Regular Mazdoor by the 

respondent authorities till andpending 

the hering and final disposal of the 

petition; 

(c 	That this Hori'ble Tribunal will, be 

pleased to restrain the respondents, 

their agents or servants from giving 

appointment to any person juniors to the 

applicant on the post of Regular Mazdoor, 

till and pending the hearing and final 

disposal of the application. 

The applicant prays for the above mentioned 

interim order on the submissions made hereineblow,  : 

The applicant states and submits that the 

applicant is entitled, eligible and qualified 

for the post of Regular Mazdoor as he is working 
has 

as casual Masdoor since last eight years and/also 

completed the work of 20 days in two 

years during his tenure as Casual Mazdoor. The 

applicant has prima facie case inasmuch as the 

applicant is working as a Casual Mazdoor since 

long time since the applicant is entitled to 

be regularised on the post of the Regular 

Mazdoor in view of the directions issued by 

the Hon'ble Supreme Court of India. The 

( 
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.1. _;• 

applicant has prima fade case to show 

that the action of the respondents in not 

Qivinq the appointment to the applicant 

On the post of the Regular Mazdoor is 

clearly illegal, arbitrary etc. The applicant 

says and submits that the juniors to the 

applicant are called for in the interview. 

The applicant submits that he will have to 

suffer irreparable loss and injury, if the 

interim order as prayed for is not granted. 

The applicant also says and submits that the 

applicant is a married man and his family 

consists of four persohs. The applicant is 

working as casual mazdoor since last about 

8 years and if the applicant is not appointed 

as a Regular Mazdoor the applicant and his 

family will be put to great hardship and will 

also loose the seniority inasmuch as the juniors 

to the applicant are called for an interview and 

some of the Juniors are already given appointment 

as a Regular Mazdoor during the year 1988. The 

applicant, therefore, prays that it is just,fit 

and expedient and in the interest of justice 

to grant the above mentioned interim order in 

the interest of justice; 

( 	 9, The  details of the remedies exhausted: 

The applicant declare that he has availed 

of all the remedy available to him under 

the relevant rules etc. 

The applicant says and submits tt 



1 'I. .J 	. 

pursuant to the application made by the 

Casual ULazdoors includinci the applicant 

t:e respondent authorities issued interview 

calls to the Casual Mazdoor juhiors to the 

oetitioner on corning to know about ths4 

fact and as the applicant did not receive 

the interview call from the respondent no.1 

he contacted the respondent No. 1 last week 

at his office and orally requested to issue 

interview call to the applicant. The 

respondent No. 1 thereupon orally informed 

the applicant that the applicant will not 

be called for interview and will not be 

appointed as a Regular Mazdoor; 

10. Matter not p.ndinq with any other Court etc. 

The applicant further declares that the 

matter regarding this application has been made 

is not pending before any court of law or any 

oher authorities or any otr Bench of the 

Tribunal. 

iL. Particulars of Bank Draft/Postal order in 

respect of the application Fee : 

Name of the Bank on 
which drawn 

Demand Oraft No. 

OR 

Nre or Indian Postal order(s) 

Name of the issuing post Office: 
- 

Date of issue of Postal order(s) 

Post of tice at which payable. 

1 



0P)  
Details of Index 

An Index in duplicate containing the 

details of the documents to be relied upon 

is enclosed, 

List of enclosures 

VERI Fl CATION 
e 

I, M. D. Safique, son of Abdul Latif 

agd about 25 years, working as Casual Mazdoor 

resident of Kalol, do hereby verify that the 

contents from 1 to 13 are true to my persia1 

knowledge and belief and that I have not suppressed 

any material facts, 

PLACE : AHMEDABAD 

DATE : —r6-1989 	SIGi'J1iJRE OF THE ?PPLICANT 

To 

The Registrar, 
CentralAdmjnjstratjve Tribunal 

tmedabad Bench, 

FSW by Mr... ...... 
beWned Advocate fo Petitoners 
Witk .csnó si &...........23 
ee1s copy ervedj1 served to 
otht side 

(j/ ty( ( Tar C.A,T.(J) 

4.i(LiC) 



( 

Before the Central .Adminis tration r Jurial 

At Ala iedobad. 

Petitin ITo. 

L:.D. aique 
Casl Bijdoor 

iCalul 
Blo trio t Lieh3 

Vereu 

1.Lir.ajyir or ijis succcEor 
in :&L - CC 
3 .D.().Telerraphs ,Kalol 
and air. 

eti tioner 

onde n 

List of documis 

lio. 

A. :' :: 
by 3 .D.O.Tcle:raph,Kalol 
re3ardin; workin paity for the 
period 5-8_81 to -10-g1 

2. Z€rcx copy of the certi.icued 	 2 
by 	.J).u.w'eJ.eraphs,Ka1o1 
rordi.n 	v;crkin 	puirir -ror the 
period 111081 to 31-3-82 

lc 	3. Zercc: copy of the certi.iseued 	 3 
by 3.L).te1e3rarhs,Kalol 
reardin 	w arkin 	pairty far the 
period 1-4-32 to 13-5_82. 

f\- 4. Zero:: c cry 	of the certi.ioeued 	 4 
by S .L. O.e eraphs ,Raloj.. 
reardin' warkin 	pa j. rty for 	the 
period 1-2.82 to 31 5-83 

/ 	5. Zerox ccy of the certi.is3ued 	 5 
by S .B.0 .2ele:rhs ,Kalol 
reorair3 workitL 	pLrty for the 
period 1-6-83 to 30-6-83 A 6. Zerox cop,' 	tir certi.is3ued 	 6 
by 3.1)".6.eiraphs,Ka1ol 
rsarciin.: woin 	peirty for the 
perica 1_2-35 to 3o11-5 

A—  7 . Zero:: copy 	af 	the ci't±.j53UI 
by 3.D.U.L1ei:ruph ,Kaiol 
rardi 	w3rii 	' pairty f c-v the 
Lr±od 	16_1..36 to 51_1.,.36 



4 

:2: 
- - - 0 - 0 - # - 0 -0- 0 -0- 0 — . —.-.. . —,.—.—.— e —.—.—.—.—.—.—.—.—.—.—.—.—.—.—. 

Particular; 	 Pae ITo's 

by .J).0.U2e]rajh3,Ka1o1 
re;ardir wca'kin rairty fur the 
perid 1-5-36 to 31-5-56. 

\9. 	Zeroc cooy of the certi.is1ueu 	 9 
b' 3 .1.0 • Ce le8raph 	f= ±Ka 101 

rarc1in': wr1:ii 	pairty for 	ihe 
period 1-10_86 to 30-4-87 

10. Zero: ccy of the eerti.issued 
by S ..0.Te1erahs ,Kalol 
reardjrje Wor1dn 	pairty f' the 
p3riod 1_4-87 to 25-7-87. 

Zerox coy of the certi.issued 
by S.iJ.0.e ]cirahs,i(alo1 
rardi: wckii 	party for the 

1_8_87 period 	to 31_12_87. 

12. Zeroxe cr of the eertj.jssuod 
by 	.J.0.2e1raphs,I;a1o1 

rekL 	
djn 	wokin' parr for the 

period 1 -188 to 30-4-88. 

 Zeroxccpy of the certi.issued 
by 	3 .D.0.e1era'hs,Ka1o1 
reardirig wkii- 	arty for tc 
period1-5--os to 3-7-86. 

 Zerox cy of the 	ra±'eu Certi. 
issued by I-lead Iiaster,hamarhati, 

 Zerox coy of 	pltgress report; 
f 	to 	eS:ion-1 970. 

 Zerox co:y o; the letter dtd.8-2-89 
isuued by 3.0.e1eraphs,Ka1o1 
reeardn:: reularjsatjon cf Casual 
lab our. 

10 

11 

12 

13 

14 

15 

16 

—000— 

( 



- 

tv)( 

j2O 

! q 
11 Tu 

'30 

6 2- 

.14  

1/ 	 JX 

y bA/ X2 
Al 4-1  err  

7 	/ 



-- 060 
o6 

087 
, 

% 

Toti 
Dy$ 

8ign o 
M)P. 1ncha'e 

1 

- ----- _---------- 

bi-l) ihs Po S T A 	t 	LPAR T ri t r4 T. 

12 

 

c e4tØ ci /42i 44 Z/ JAi/ae 
4/o9dL./ 	 4d 	t? 

?7Ie,L z'ej 

- 

0,68 

i 	

087 
17. 	075- j 

to 

2 

	50/11/sr- 

0-8 99 2 	/i a/2 1±0 5 	

1 i27 

00 

9 	
'/t) ato i//z 

	

Lo 28/2/2 	g , 

VS/82 tO 5V31V V~ I & ~ 

o2 

104o- 

OI* 
0c2•• 

Ic ~ 

IJI 

J—>--2J 

S. 0, 	raA~ i~  

Kalol (N, G,)3U 721 

L 	 -- 



ii 
1 Ck4 vr -k 

1-1 

IV 

AA,'- tlk7 0 

c2\ 

- 

f/s/si Jc 

' 

-2) 

I 	fL- 

T

T 

; 

.kL4I (/71) 

IL1 

TC  

/0 	,t? —, ,v• c 	-; 	 1- 7 



7)2 
7/r7/t 

3 

L' 



rtV 	
ki 	M 	 hU.LJ-. 

tI 	ç c4t 	& 

I 

tt 

7, oc 3 r44rffr;F  Ofe 	AL-eLit*p 	1'€J 

S. D, 
Kai (NG,)3a272i 



.t tbS.D.O, T 
(P. 

Ll 

	14 	CA 

	 T'D IA J 	OS- 	 H5 D 	'r 	T 

THIC 	 ETIID 	'1T 	'.C.H\rI2)JL 	[;:L LT 

TRKED I 	Y CK INfl cRY 	A L'SAL L OHD L7  THE 5Ci. 
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M0•0. 	 O - v. 	o  
TnnhRrn. 

	

?F,2.19F. 	fl4 	'V—F. 736 	6T 	1.2.85 to 	3 

2. 2. Ff3. 

1 	V—P733 21, 01.3.85 to 	26 
9C. 

rAIL. 	 27 	 EYJ9. 01.4.5 to 	3fl 

±1.* ____ 

	

19 v-7 7 7. 21, ?1.5.E to 	31 
22. 

	

24—T77 	ESto -30  
30.6.8. 

0911 NK4-1255 	, 	 to 	29 

31.7.F5. 	 c. 21.7.25. 

5 
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INDIAN POST & TELEGHAPHZ DEPARTMENT 

WORK CERTIFICATE 

This is to certified that S'nri N. B. $hafique 
s/C Abdl Latif has been worked as a casual labour in my 
working party under the S. B. 0. T. Kalol, DiviI.on 
Neb 	n a. 

I----------------- 	-------I-------- Name of 	Book 	M.R. 	W.04 	 I Tota] Sicn. 

	

No. f N. 	No. 	Date to date 	däyj 	of 
month  

Incharce 
--------------- I 	I 	 I 	 I 

I------I  
10 	15 	11  84 11  1-5-86 to 

4,-------------__J::------ 
June 	10 	24 	i 96 i 1-6-86 to 	I 

130-6-86. 	 1 

	

I 	I 	I 
I 	I 	I 	I 	 I 	I 

---t------i---------------i-------L--------  

- 	 A 	A 	 Total Days 39. 
c 7 -1%i'2J- t.e 13. 

1f9 

eaLJAA.J s714&4. 

S. D. 	t 

Kdc ( 	( i22i. 
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DPART11ENr OF TELJOM1'1INICATIoN 
%'RX CKRTIFICATE 

This is to Certified that Shri N. D. Shafique. 

3/0.Abdu]. latif Is been workedin my work*ng 

Party as a causul labour under the S.D.0.T.Y3p. 

Diijjon I4ehsana. 

Name of W. o fli. Book 	Date to Total dig of ktntli No. No. No. Date Days M.R.jnchar 

April 80 19 28 1.487 to 29 969100 29,4,87 	/ 

May 69,80 3 28 1,5987 to 
77 2995987 	' 18 

Jun 2200 10  33 1 96,87 to 
2996987 ,/ 29 : 

'' 18 33 17 $7 to 
25 362+3 

25979 87 __ 
Jo ct 

.i1RJ 	 i 	
0j 	iJrifr7 

11 

-LA 

CAc 

S. 
Vjapur ( 	G.) 

\/L 



A"k 
DEPART?NT OF TELACCOMMUNICATION 

WORK CERTIFICATh 

is is to certified that Shri M.D. SHAFIQLJE, 

5/0 ABDUL LTIF has been wzrked in my working party 

as a casual labour under the S.D.O.T. Kalol Division 

hsana. 

Name of MR • Book W. 0. 
------------------------------------------------------------------------ 

Date to date Total 	Signature of 
Month No. No. No. 
------------------------------------------------------------------------ 

days 	M.R. Incharge 

August 11 N.K. 37 1.8.87 to j) 
34 40 31.8.87 

a€mf N.K. 42 19.37 to 30 . 	J 34 30.9.87 
0ctxiber 21 N.K. 52 1.10.87 to 28 

34 31.10.87 b 	- 
November 25 N.K. 64 1.1L$7 to 30 

34 30.11.87 - 
December 9 N?K2 73 1.12.87 tp 31 

43 31.12.87 

Total 
------------------------------------------------------------------------

daus. 
One hundred Fifty , 

1o1-r4J• O)&! 1LAA 

44- 

4iAL 

S. D. 	. Te1graph 
KJLJI(N 	,36272 1. 



DPRTNT OF TELEcoju1;IcAT ION 	 1 

WK CERTIFICATE 

This is to certify that Shri. Md. Shafi.que Sb. Abdul Latii 
has been worked in my working party as a Casual labour under 
the .D.0.T. Kalol, Division Mehsana 

Month M/R No. Book No. w/c No. Date to Date 	Total Sig. 
days of 

MR 
Inch. .-- .- 

January 15,17 	43 	82, 86 1-1-88 to 
31-1-88 	 31 

February 21, 22 	43 	92 	1-2-88 to 
29-2-88 	 29 

Nach 	2, 3 	44 	97 	1-3-88 to 
31-3-88 

Fj 
April 	7 	44 	104, 	1-4-88 to 

4 	30-4-&. 	 30 

1) 

Total days  

O€ 	 Q-v 

k- \1\ 	ck\%% 	 o* KQ&oJ LLQ 



PARTMENT OF TELECOMMUNICATION  

WORK CERT IFICATI(V 

This is to certify that Shri Nd. Shafique Sb.  Abdul Lat.if 
has been worked in my working party as a casual labc*ir under 
the S.D.0.T. Kalol, Division Nebsana. 

Month M/R No. Book No. W/o.No. Date to Date Total 51g. 
days. of 

MR 
Inch, 

May. 12 	' 44J 7,10. 1.5.88 to 31 
31.5.88, 

June. 17. 44 13. M1.6.88 to 16 
30.6.88. 1 

July. 23. 44 122, 1.7.88 	to 31 	11 H 
23. 31.7.88 

Total Daysv. 78 

eoLeAAb 

111 



7 	 J 

NO 	 (ORIGINAL) 
OL  

t) 	96 15 

	

CA t71bDo5o 	11  
/ ) 

jfet terttfitatc 
CertijfTèd  that  

..son/daughte( 

of................... ..................... 	. tç 

an inhabitant of.L2...... 	 Y 

in the District of 	...... If the school 	 ... 

The date of his/her birth as recorded in the Admission Register 

9. 

His/Her age at the date, according to the AdmissiOfl Register, 

was.J.Z4 	.......................wars........ months 

He/h'ewas reading in Ctass..3 2Z.....and had/had not passed 

the Annual Examination for promotion to C1ass.L ...... 

AU sums due by him/hI have been paid viz 

Fees and Fines UP to.. 0.... 	(date) 

Character 
/ 

REASONS FOR LEAVING :- 

I ) 	Unavoidable charge of residence. 

Ill health (this' reason shall only be given if it is, in the 

opinion of the Headmaster/Headmistress well founded) 

(iii ) Aboii1ion or closure of school. 

j-)Completion of the school course, 

v ) 	Option of the guardian. 

( vi  ) Minor or private reasons ( including all reasons other than 

the foregoing ) if failure to secure promotion has been put 

forward as a reason or is considered by the Headmaster! 

) 	 Headmistress to be the real reason the fact should be noted 
14 

here.  

Dated.22.J.. 1975 
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fin" 
DEPARTMENT OF TELECOMMUNICATIONS 

vet 	
/ c 0, 	teegr'n 

ku 	
Prs 

'Iaep)y V  
1P1.ose Qwl 	

y 5bi P.M.PatSl. 
Dy.Telem District Engineer. 

V 

14ehsafla 384  
the 8-2-v). 

	

. 14.. p5/Casua1_.ab0utf 150 	0usd N Ka101  
$JflCru agulariaati0fl of C 	ll5b01r5. 	- - 

Ref 8- Ytur 	St.N0$22/Rtt' dated 281-89. 

C 	
C 

I 	
With reference to your letter cited above ,it is 

intimated that the educational q a1jficatiOfl in reppeCt of  the 

' fo1loWifl casual labours wbo have already rendered 7 years service 	
V 

s on 31-3-87 for which the List of the caSual labours have already 
been su*tittSd to your office vide this off ice letter- 

16abour/145  dated 7/9-1.89 in view of your original letter NO $ 	-' 

E-22/ReCtt/Rlg/ 4td 8-12-88 pla* 8- 

	

- 	

V 

V 	

V 	

V 	 The educational qualification in respect of the 

*ic folliflg Casual labours are as under pleases-  

! 	of casual labour 	 Educational 0aa1ificati 
90 

 

	

*)3.aflki MaheShJOamar 8osechand 	s 	IX th.Staflda pass in 1979. 

ployinent £xge.N$ & Dates 
V 	 V 	

V 	 V 	 Regd.NO$ 12283/81 
date 1- 13-10-81.(Meh.ana) 

.4 

	

2 • sxi Par8Iar Punamdhand eosnc*sand 	s- 	New 8. S.C. Pail. 

t 	anployuieflt Rwhange not & Dte 
Reqd .r• *2219/18 

V 	

V 	 dated 22-9-78. (Mahaana) 
V 	

V 

	

3.r1 klinsddin 1$itaaddin knsari 	s- 	yZI th.Clase Pass._ 
V 	 I 	 , 	nploynnt Exchange No;&Data* 

RgdoNOs 6637/83 
V 	 Dated 28-6-83 (Meheana) V 

V 	4.Thzi $. Shailique Abdul Latif 	s-s 	VIZ! Th.olaea Pa.. 
V 	 nployment V (g.NOs & Date 

V 	 V 	
Regd.NOs 4844d83 

V 	 date 8- 4_5_3LatMehn. 
V 	 S.D. 76F, TeEgriptSs 

V VVV V  



vs 

Union of India 
and others. 	 S. 

REPtY ON B2FThLF OF THE 
OPPONE1T2S. 

Opponents. 

IBEF3RE THE CENTkthL AI)MINISTRATIVE 

TR]UNA!4 AT A-IMEDABAD. 

O.A.NO. 239/89. 

M.D.Safique. 	 .. 	Applicant. 

do hereby verify and state 

in reply to the application as under. 

I have read the application and perused 

the record and compet?nt to file this reply. I do 

not admit such of the averrrients made in the appli-

cation except which are specifically admitted by 

me and I hereby deny the same.. 

At the outset, it is submitted that the 

present application is misconceived and not 

maintainle at law and deserves to be rejected. 

No condition of service or of recruitment has been 

violated and therefore the HOn'ble Tribunal has 

no jurisdiction to entertain the application. 
ri 



- 2-- 

3. 	Referring to paragraph-6, it is submitt-ed 

that date of birth of the applicant as per school 

leaving certifiCate is 1-11-1964 and the applicant 

has got his name registered in District en1oyment 

exchange, Mehsana being No.R.4844/83 dated 4-5-1933. 

According to school leaving certificate, the 

appi ic aritwas engaged as a casual 1 abourer under age 

i.e. not completed 18 years. 

Date of working - 5-8-1981. 

Date of birth 	-5-11-1964. 

4.9.16. 

Hence the applicant engaged as casual labourers 

before 18 years i.e. under age and therefore his 

nurriber of days not counted and his nurrber of days 

counted as on 1-11-1982 as on complete 18 years. 

Date of Birth - 1-11-1964. 
Years. 	 18 years. 

1-11-1982 Date of completion of 
18 years. 

It is submitted that aCQrdiflg to Department 

of Te1ecommnication, New Delhi dated 1-11-1988 and 

Chief General Mana,er, Ahmedad comnrunication dated 

1-12-1938, the applicant has not conieteQ / yeaLs 

as on 31-3-1987 as he has not worked since or prior to 

1-4-1980, but worked since 5-8-1981. Hence the applicant 

was not eligible for regularisatton of Group-D post 

as per the Government policy which was issued in 

pursuance of the judgment of the Supreme court. 



It is submitted that the applicant 

I 

40 

has also stated vide his application dated 

18-8-1988 that I was erigged beyond 16 KVS  

away from the employment exchang& . The same was 

certified by Mr.aiyad S.I.T. in a separate letter. 

But according to rule of DG P&T New Delhi dated 

25-6-1983 and G.M.T. Ahmedabad communication dated 

30-6-1983, the applicant's name was not sent by the 

District employment exchange, Mehsana on 5-8-1981 

and not mentioned in MrR certificate. But the 

applicant's name :as registered in Employment 

xchancre, Mehsana on 5-8-1933. 

It is further submitted that the applicant 

has applied in prescribed proforma dated 18-8-1988 

for the post of regular mazdoor group-D non-test 

category through SDOT Kalol, but on verificaion 

and checking of application, the applicant was 

found not eligible for the regular rnazdoor post 

in view of rules of DC P&T New Delhi dated 

2-3-1931 and G.M.T. Ahmedabad communication dated 

9-3-1983 and the notification dated 2:-7-1988 • It 

is submitted that the applicanthes not completed 240 

days of service in each year for 2 consequtive 

years. It is submitted that therefore the applicant 

does not fulfil the criteria laid down by the 

Governrhent for regularisation and therefore he 

was not called for interviw. 

It is submitted that the applicant was 

absent from July 1984 to January 1985 i.e. for 19 

nrnthS. At that time the applicant had not informed 

nor instructed for his absence. But he had submitted 



medical certificate on 27-7-1936 from Dr.K.V.Shukla 

of Aarogya Kendra and Maternity Home,. Kalol, instead 

of a Government hospital for the aforesaid treatment 

pericd i.e. July 1983 or date of completion of 

treatment i.e. 1-2-1985. It is submitbed that 

therefore there is break in the applicant's service 

for 19 monthS. The applicant submitted certificate 

on 27-7-1938. Obviously, the same could Snot be 

accepted. Therefore the break could not he condoned. 

4.. 	It is submitted that the facts which are 

mentioned by the applicant which are not in consonance 

with the above referred facts are not accepted and 

are riereby denied. It is submitted that conveniently 

the applicant hat not stated his absence for the 

aforementioned period. It is denied that the applicant 

has worked for a period of mare than 7 years as a 

casual labourer as alleged. It is submitted that 

therefore the action of the opponents in not calling 

the applicant for interview is legal and valid and 

in accordance with the Government policy. It is 

submitted that interview has already been over and 

therefore this application has become infructuOuS 

and deserves to be rejected. 

15. 	Referring to paragraph-7, it is submitted 

that the applicant is not entitled to any relief 

as prayed for. 

6. 	Referring to paragraph-B, it is submitted 

that the applicant is not entitled to any interim 

relief as prayed for. 

Ilk 



.(A 

'1. 	In view of the aforesaid facts and 

circumstances of the case, there is no merit in 

the application and the same deserves to be rejected. 

DATE: 

VERIICAT ION. 

do hereby verify and state that what is stated 

heLeinabove is true to my knowledge, information 

and belief and I believe the same to be true. 

tATE: 	
rcom District Enfl 

Mehsatia 384001  

ep1yfedr/wittten ,submti-
1!,d by Mr  
Isaimled ivote for pe 4Y;i"-

eponct with recolid 
).py s'eo./13t euvedcnex 

I, 



CTAL ADM IN ISTRAT lyE TRIBUNAL 
RNEDABAD BENCH 

HMEJJABAD. 

Application No. 	 of 199 

Transfer Application No. 	 Old Writ ret, No.  

C E R Z_u1j._c  A T E 

Certified that no furtheL' action is required to be taken and 

the case is £ it for consignment to the Record Room (Decided). 

Dated  

Countersigned: 

Section Sign. of the Dealing Assistant. 
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CENTRAL TLMINISTRIVE TRIBUNkL 

HMEDBAD BENCH 

AHMED.:BD. 

Submitted: 	 C...T. /JUDICIAL SECTION. 

Original Petition No 

of 
I 	/ / 

MJae11anus Petition No: 	(7 	 - 
of 	/ I 

Shr  
	

Petitioner(s) 

Versus, 

S. 
	

..t 	) 	 Respondents). 

This application has been submitted to the 
Trthunal by Shri  
Under Section 19 of the administrative Tribunal Act,1925. 
It has been scrutinised with reference to the points 
mentioned in the check list in the light of the 

pr,istons contained in the Administrative Tribunal 

Act, 1985 and Central ?dmixiistr itive Tribuna1srocedure) 
Rues..19 85.. 

The Applications has been found in order and 
my be given to concerned for fixation of date, 

The application has not been found in order for 
the reasons indicated in the check ltst.The applicant 
may be advised to rectify the same within 14 days/draft 
lette is placed below for signature. 

/- 
STT;  

s.o.(r) : 

'r 	D.Rd'5) ; 	 ) 

- 

61, I 	C. r 

i , 

- 
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in the Hon'ble Central Administrative Tribunal 

at Ahrnedabad Bench 

1st. Ahmedabad 

. A. No. 	of 1991 

in 
). A. Stamp No. 239 of 1989 

Applicant Shivram Chhotubhai Solanki 

Kl vrl  
L t 	 Vs. 

- rl-i 	Union of India & Ors. 

\\ 

... 

e 

	

in d 	x --- 

Sr. 	 Particulars No. 

H es pond ents 

P aes 

1 	 emo of Application 	1 to 5 

2 	Ann. A—i Order of the Hon. Tribunal 
and representations filed 6 to 11 
by the petitioners xerox copy 



4 &A. io, 	of 1991 

in 

C.A.No. 239 of 1989 

( '< ND 

7 ) 

Djst .b.roda 

IN1iE 	flR.AL AD14ThISIRA'IVE I1liIBUNAL 

AT AHMEDkBAD 

10 

Shivram Chhotubhai 3olanii, 

residing at New civil H0spitai 

Compound ,accha 1ut, 

Asarwa, Abiiedabad.. . . .. .. .. .. . . Appiic ant 

V/s. 

l.The Union of India 

thr ugh Divisional Railway M. 3cjkuir,_. 
ianager, i3aroda Division, 

3arod.a. 

2 Labour Inspector, 

ankaria Railway Office, 

Haninagar, Abedabad., .. •. ... x.espondent s 

Detglis  of App lic at on 

Contempt Radition under Order 39 Rule 2A of 

Civil krocedure L'ode. 

1. 	i?rticulars of the order against which the 

l1cation is made .:- 

.2. 



-2- 

Tk Ron'ble Iriburial has passed an order on 
e 

dated 6.4.1990 C.A.o.239 of 1989.n this Order 

the fion'b]e Tbunal has passed the order 	that 	 IYJI 

the ap pl1csnt has to file the Representation in the 

Respondent D.R.N(E.O .baroda  The petitioner has 

filed the Representation after passing this Court's 

order ,and the 	±tt±r the respondent has to 

spose and consider this Representation within three 

months from the date of the communication . The 

respondent has filed the representation in the 

respondent office on dated 22.5.1990 .T 	respondent 

has not given any reply or service to the applicant 

There after the 	licant has filed another represen - 

-tation on dated 23.11.90 .That all the representations 

of the applicant, the respondent has not given any 

reply md also not considered the Rep resent ations 

of the applicant. The applicant annexed the cppe of 

the Tribunal order and copy of the Representations 

filed by the applicant anr xed as Lnnexure 'A' 	Colle- 

-ctively. By the order of the Tribunal, the respon- 	Anru.A Golly. 

-ddett has not followed the order of the Hon'bje 

Tribunal ,therefore the applicant has to file the 

Gontpt Application sgairt the resporents,as 

per the order of Hon'ble Tribunal. 

2. 	Juxlsdjetjon of the rjbunaj: 

This ffon'ble Tribunal has jurisdiction to bear and 

decide this Contpt Application. 



ISM 

3. Ljnijtatjon: 

KAR/ 
 
C,, 	

This application is made within time 

. Facts of the case: 

As stated in t bepara no.1 

5. Grounds for relief with legal position: 

Njl 

5. Details of tim remedes exhausted: 

be pleased to direct the respondents and - 

grant the interim relief to allow the - 

applicant of their father's service till the 

notice pending and disposal of this appl:Lca-

-t ion. 

Matters no previously filed or pending with 

aiy other Court: 

There is no matter pending in any other Courts 

in respect of this subject natter. 

Relief's sought: 

applicant prays to this Tribunal to direct 

the respondents to allow the applicant on his 

father's service and the respondents not followed 
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the order of the Hon'ble Tribunal from the date 

of t 	order to pay all back wages to the 1  
,. 

KA 
-' 

17 pile ant Ø till to day. 	 ( (C:C 

I 	('- 
() 

\*
R Y  

ly 

) 
9. Interim odder if any pray for:- 

TtB applicit prays to this Hon'ble Tribunal till 

the notice pelng admission ,direct the respondents 

to allow the applicant in the service and till 

the final disposal of this application. 

10 In the event of application being sent by Read. 

Post: 

This para is not related to the applicant. 

ii. kartiwlars of the B2flk i)raft:-

i\jl. 

12 LlSt of Enclosures: 

aopy of the Hon'ble Tribunal order -Annexure A/i 

Copies of the Representations - Annexures r A/i 

( 
Ahedabad  

----------- 	:;_v 
Dt, 132.1991 	) 

(V .B.Gharaniya) 

vocate for the Applicant 

.5. 



H (0ci, 
4 )7 

(<NOTARY ) 

SERIAL No. 	Dt  
BOOK No. I 
PAGE No. 

V e r if I c a t i o n 

I, 3hjvraibbaj Chotubhaj ,son of Chhotubhaj 

3 age 24 years, working as uneiployeed In office 

of Nil , resident of Civil Hospital Compound,Asarwa, 

Abmedaad, do kreby verify that the contents of 

paras 1 to 12 are true to wy personal kowiedge 

id paras I to 12 to be believed to be true on legal 

advice and that I have not suppressed any waterial 

facts. 

khmddabad 	) 	 (4 16, 

Dt.13,2.191 	) 	 Applicant 

SOLEMNLY AFFIRME) 
BifORE ME 

k Aj 
/ 	NOTARY 

flied jby A*  
.. 	..... 

With SeCO 
°Ples 	 ç 	- 

I 	 - -, - , -L 	A.. A 'A - - ~ 	- 	 -"A 


